175 Re. admission of Colling

[#fr serfaa armfasz]

o1 g ¥ g9 ft wgfer i ag
ag wnm w7 f& 7 17 H § afeq
g & F YT aq 1A W AHT
3 99 77 I 417 @i & agy
@ @F Asgd # oA ;L W
gqrage &1 faa o7 fas fear §
g g fga & 1 3@ faw &
wea¥ A wfor gd & | TWH qRav
#1 gwA7 7 fqaaa fear g

qumar § f5 a2 I avfw meAl
g1 AR ¥ ATE-ATE QR S
aiw § fagw qvg & aFa@aw g
Ia wg aifae gar g fF -
geedl & Sga WY @&l A @
T & 1-ag g gufred § fw
¥ a9 7% &+ zafeq § oow
HqIERw [ FEETT FT AT TH AT
gear & #w miFfeq FEar g
AT gIHRIT Y AG WAAT FIAT §
ff zaar g0 oiE FE GER-GREAl
F TW AT H FIAT FAT AH

SHRI G, C, BHATTACHARYA Ut-
tar Pradesh): Sir, we all should con-
demn it and we want that there
should be an inquiry, The Opposition
leaders and the trade union leaders are
not safe. Therefore, we wani an in-
quiry and the 1nqu1ry should be as-
sured here and now. We want the
Home Minister here, (Interruptions)
The life of Mr, George Fernandes is
not the life of an ordinary man.
George Fernandes’ life canot be tredt-
ed like this. Therefore, Sir, we want
an inquiry. We request you fo kindly
ask the Home Minister to make an
inquiry and make z statement. We
are not going to leave it like this.
(Interruptions) - ‘

MR. CHATRMAN: That is all right.

SHRI G, C. BHATTACHARYA: Sir,
this {s a very serious malter. You call
the Home Minister here and Iet him
make a statement,
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SHRI PILOO MODY (GuJatat) Mr
Chairman, Sir,...... :
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RE. ADMISSION OF CALLING-AT-
TENTION MOTION—Confa,

SHRI PILOO MODY (Gujarat): Mr.
Chairman, Sir, on an earlier occasion
also I had pointed out this to you that
the manner in which the Calling At-
tention notices are admitted or the
choice of these notices is sometfthing
which needs to be rectified. On a pre-
vious occasion also, Sir, we had boy-
cotted a particular Calling-Aftention
Motion which had bheen admitted on
the most trivolouys grounds and, as
I 'notice, also involving the same
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Al
gentleman, the Lonourable Member,
Mr, Kalpnath Ra. On this qccasion,
Sir, he is not ever here,

But only one nime is there on the
Calling Attention nctice,

MR. CHAIRMAN: 1 have made'2
mental note af th: fact that he insist-
ed very strongly with me on having
this brought to tr = House as a Calling
attedtion motion and that he has not
the country evey to inform me that
he is not going .o raise it so that I
could have substi uted another, I hope
that later in tie day...{(Interrup-
tions)

AN HON, MELIBER. It is most ob-
jectionable, (Int rruptions)

SHRI PILOC MODY: Why don’t
you let me finist . Wha{ is more, Sir
I hope that yo . will therélore 'take
with seriousness what we are going to
impress upon y+u during the rest of
the day, and w¢ assure you that we
will all be present throughout that
particular disu ssion. (Interruptions).

SHRI LAL K ADVANI (Gujarat)‘:
This is sometling that should be
seriously taken note of. alnterrup-
tions) After 21l we have been pres-
sing so many issues as Calling Atlesi-
tion motions, (Interruptions) We
wanted to raise the issue of Poland.
(Interruptions)

"MR. CHAIR! ‘AN. Poland has been
raised’ today.

SHRI LAL K ADVANI: But he has
given a Callin .Atfention notice and
wanted that if 10° ay a Calling Atten-
tion, at least a special mention may be
allowed. (Intcrruptions)

MR. CHAIR IAN: Ty was given by
Mr. XKulkarn and he withdrew 1%
” (Ir erruptions)

SHRI LAL . ADVANIL Tils is a
very serious Issue and it Ras very
serious implic: tiong all over the world,

" (I te rruptions) °
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MR. CHAIRMAN: I agree with you
that it is very difficult...(Interrup-
tions) I appreciate it.

SHRI LAL K. ADVANI: On an oc-
casion like this the Government can
also inform the House of what its
assessment of the situation is,

MR. CHAIRMAN I am takmg that
into consideration.

SHRI PILLO MODY: Sir, don’t you
think he has been purposely spirited
away today? (Interruptions)

MR, CHAIRMAN: There are only
two persons who cannot be...
(Interruptions)

AN HON. MEMBER: On a point of
order. (Interruptions)

MR. CHAIRMAN: I think that is
enough.

SHRI M, KALYANASUNDARAM:
My friend, Mr. Advani, was mention-
ing about Poland. Sir, Poland is not
a part of India. It is not as important
as Sri Lanka...(Interruptions) It is
a very important issue. =

(Interruptions)

MR. CHAIRMAN: I have listened
to you that Sri Lanka is more impor-
tant than Poland., But I can tell you
this that my problem is the same,
whether Sri Lanka is more important
or Poland, or Mr, Kalyanasundaram is
more important than Mr, Advani orv
Mr. Piloo Mody. (Interruptions)

SHRI M. KALYANASUNDARAM:
So far as Sri Lanka is concerned, it
is the problem of Indian people.

MR, CHAIRMAN: It will be at its
propey time, Mr, Kalyanasundaram
One Calling Attention was chosen
but the Member is not there, I shall
take a serious note of this, (Interrup—
tions).

Now it is better that we take up
that Mental Health-Bill, because that
i§ very necessary. (Interruptions)
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SHRI PILOO MODY: Thig has
been organised by Mr, Kesri (Inter-
Tuptions)
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REFERENCE TO THE REPORTED
USURPTION OF _ RESIDENTIAL
PLOTS BY LANDLORDS IN ASHOK
NAGAR, A TRANS-YAMUNA (O-
LONY IN DELHI = _
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